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[MADAM SPEAKER in the Chair]
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OBTIUARY REFERENCE
MADAM SPEAKER: Hon. Members, I have to inform the House of the sad
demise of one of our former colleagues, Shri A. Jayamohan.

Shri A. Jayamohan was a Member of the Eighth, Ninth and Tenth Lok Sabhas
from 1984 to 1996 representing the Triuppattur Parliamentary Constituency of
Tamil Nadu.

An able parliamentarian, Shri Jayamohan was a Member of the Committee on
Subordinate Legislation during the Eighth and Ninth Lok Sabhas. He was also a
Member of the Consultative Committees of the Ministry of Food and Civil
Supplies; Ministry of Law and Justice; Ministry of Railways; and the Consultative
Committee of the Social Welfare Board during the Ninth Lok Sabha. Shri
Jayamohan also served as a Member of the Committee on Food, Civil Supplies and
Public Distribution during the Tenth Lok Sabha.

An advocate by profession, Shri Jayamohan was instrumental in starting a free
Legal Aid Cell at Chennai for the poor, downtrodden and the deprived sections of
the society.

A sports enthusiast, Shri Jayamohan served as a Member of the Cricket Club,
Vanniyambadi, Tamil Nadu.

Shri A. Jayamohan passed away under tragic circumstances on 25th April,
2010 at Ambur, Tamil Nadu at the age of 58.

We deeply mourn the loss of our friend; and I am sure the House would
join me in conveying our condolences to the bereaved family.

The House may now stand in silence for a short while as a mark of respect
to the memory of the departed.

11.01 hrs.

The Members then stood in silence for a short while
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...(Interruptions)
MADAM SPEAKER: Question Hour. Q. No. 521 — Shrimati Deepa Dasmunsi.
SHRIMATI DEEPA DASMUNSI (RAIGANJ): Q. No. 521.
... (Interruptions)
MADAM SPEAKER: We will take up this issue during ‘Zero Hour’.
... (Interruptions)
11.02 hrs

At this stage, Shri C. Sivasami and some other hon. Members came
and stood near the Table

... (Interruptions)

MADAM SPEAKER: We would take it up during ‘Zero Hour’

... (Interruptions)
MADAM SPEAKER: Let the Question Hour go on.

... (Interruptions)
MADAM SPEAKER: Please go back to your seats.

... (Interruptions)
MADAM SPEAKER: Shrimati Deepa Dasmunsi, please ask your Supplementary.

... (Interruptions)

2 AT TAE  (AROT): 9RA DI SIOAT SR SAER W .. (Fam)
et ARG ¢ 39 A9y & & L uR A o ol

... (TaeT)

2 AT TG : {UBS T B SIUET ST AR WR 2L (aer)

At gomaw Rig area (A9Y): sreder qeI], gARI A © fh oS 9wl &1 S s
3R W 8. (Fag™)

LAY WIGAT AT I3 MY, 31U S Y Y& H I3l A, YIbTA o Qg |

... (cgayr)
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(Q. No.521)

St St el ¢ Ao, oo AT omeat < A 45 §1 AR ey of %
SAAATTOT W ... (FIGM) WA SIAWE & SR, Al A 3rearfl St 7 I8 wer o &6
W Ao S Wt gRBeTTY § S off T T o & € Yy RN off & 7, 9 |
el & 9 W E, dfh I TIE TSN g 6 Tt gfawt St 7 St 20 T e e
o1 3R ST rofia el S =1 Sfer ARy AT 9918, 98 NIoid e 3R BT |
| ... (FggH) IED qE JW A1 U ARBR 8, AAG Y qA AHeT [ SR gUlg,
TIRU AT T S, S ST & fofg W oY €, 98 WhIT HEeH e S & A
Wawﬁlﬁmﬂmsﬂm%‘fﬁrﬁswzﬁ,%gwwzﬁaﬁﬂﬁa%ﬁaﬁﬁw:m%lg

g T 98 ek § 3iR 3MTYD! W a1 aTell ] 9 T P HIg el 4ol ol ol
AU e arel FRT SR &Ml § A @ qo N A W 39 god 21 9 39 9 IS
Y& Pl BTN L ¢l IT 99 @ DI I 2] SHD SHAHCIE b AW W & S8 AN Bl Bl B
W F&T 9 919 FeHd BRT 6 e damd, frer aRvg ik damed afifd wR w® a9k @
Rl 21 $9H RSl A Bl ATaedehr 2
11.06 hrs.

At this stage Shri Lalu Prasad and Shri Mulayam Singh Yadav came and stood on
the floor near the Table.

wRreT, # amue Werd | A 7 S | S areddt g 5 o o @ forg
T G SN B U Bl Aol B difh O f W sHelide 8 W& 7, S9dT U1 bl I o
1 8, Pel O @1 ¢, S W W fBaT @d 8 W ¢, B 99 W WA R @l 8, IqD
MMBRIRT DIF-DIF 7. (FIHM) $qH! A R ST BT S DI ST i JREIATS
ERT Y SHBT BN 8 Al BT a8l & ST % g
3t 9t S : HEIGd], # 3Ud HIEgH ¥ A HA] Sl Dl g1 ATl § b SHN <2 Bl

HAd ARET Bl 3MYR g B ... (Fagr)

MADAM SPEAKER: Nothing will go on record, except the Minister’s statement.

(Interruptions) ..."

* Not recorded.


rep133_7
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S TET S ¢ HeledT, BN IR € 6 g <w # wrHivr fder Arorrell # uReRien 2|
Uh-Ueh Al b g1 ATSAISAT bl oW Ugd, g9 o7 WRd WRPR + 9gd 4 waer &y 5l

STSI-3TTT &3] & foTg 7= UTaeT | JAT-3Te ATSIIRI & ol SeT-37erT Jraem
g1 HETHT T MG IO ISR TRET ATSHAT O D1 Fqd F1 1o 8. () I8
ATST T8l DA ©, s d8d UM Uard & 6o fd I $9 A5 &1 a9 Ugd |9,
gqd oI 81 9 ofddl @ HiHiey Fgad fhy 21 99 9 &1 e e R &l
fasfiel® 3R AT HHE BT AARYAT AT DI-AIRAT I71A1 747 2 ... (ger)

MADAM SPEAKER: Nothing will go on record, except the Minister’s reply.

(Interruptions) ..."

2 TS S : 3D AT BF AN A JANESHHA BT HTae Wl BT 21 s Hid @ HieH
J M9 dad &1 dis W) Afda, Digar a1 6 Rerd g S9ar Auert a8 Rien Wk w®

PR AHAT B 3T JMARIHAT 39 a1 DI 2. ()

MADAM SPEAKER: The House stands adjourned to meet again at 12.00 noon.
11.09 hrs
The Lok Sabha then adjourned till Twelve of the Clock.

* Not recorded.
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12.00 hrs.
The Lok Sabha re-assembled at Twelve of the Clock.
( Madam Speaker in the Chair)
... (Interruptions)
MADAM SPEAKER: Now Papers to be laid on the Table.
12.0 % hrs

At this stage, Shri Mulayam Singh Yadav, Shri Lalu Prasad and some other
hon. Members came and stood on the floor near the Table
... (Interruptions)

12.01 hrs.
PAPERS LAID ON THE TABLE
THE MINISTER OF SHIPPING (SHRI G.K. VASAN): I beg to lay on the Table
a copy of the Memorandum of Understanding (Hindi and English versions)
between the Shipping Corporation of India Limited and the Ministry of Shipping
for the year 2010-2011.
(Placed in Library, See No.LT- 2380/15/10)
THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I beg to lay on the Table:-
(1) A copy each of the following Notifications (Hindi and English versions)
issued under Section 18G of the Industries (Development and Regulation)
Act, 1951:-
(i)  G.S.R. 687(E) published in Gazette of India dated the 25™ March,
2010, making certain amendments in the Notification No. S.O.
1105(E) dated 11™ October, 2004.
(i1)  The Newsprint Control (Amendment) Order, 2010 published in
Notification No. G.S.R. 686(E) in Gazette of India dated the 25"
March, 2010.
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)

3)

4

)

(ii1)) The Newsprint Control (Amendment) Order, 2010 published in
Notification No. G.S.R. 685(E) in Gazette of India dated the 25™
March, 2010.

(Placed in Library, See No.LT- 2381/15/10)

(i) A copy of the Annual Report (Hindi and English versions) of the
Indian Council of Arbitration, New Delhi, for the year 2008-2009,
alongwith Audited Accounts.

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Indian Council of Arbitration, New
Delhi, for the year 2008-2009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (2) above.

(Placed in Library, See No.LT- 2382/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Federation of Indian Export Organisations, New Delhi, for the year 2008-
2009, alongwith Audited Accounts.
(1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Federation of Indian Export
Organisations, New Delhi, for the year 2008-2009.

(Placed in Library, See No.LT- 2383/15/10)

(1) A copy of the Annual Report (Hindi and English versions) of the
Shellac and Forest Products Export Promotion Council, Kolkata, for the
year 2007-2008.

(i1)) A copy of the Annual Accounts (Hindi and English versions) of the
Shellac and Forest Products Export Promotion Council, Kolkata, for the

year 2007-2008, together with Audit Report thereon.



03.05.2010 15

(ii1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Shellac and Forest Products Export
Promotion Council, Kolkata, for the year 2007-2008.

(6) Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (5) above.

(Placed in Library, See No.LT- 2384/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU): I beg to lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Bharat Electronics
Limited and the Department of Defence Production, Ministry of
Defence, for the year 2010-2011.
(Placed in Library, See No.LT- 2385/15/10)

(1) Memorandum of Understanding between the Goa Shipyard Limited
and the Department of Defence Production, Ministry of Defence, for

the year 2010-2011.
(Placed in Library, See No.LT- 2386/15/10)

(i1))  Memorandum of Understanding between the Hindustan Shipyard
Limited and the Ministry of Defence for the year 2010-2011.
(Placed in Library, See No.LT- 2387/15/10)

(2) A copy of the Notification No. S.R.O. 16(E) (Hindi and English versions)
published in weekly Gazette of India dated the 18" July, 2009 declaring a
period of five years from the date of publication of this Notification, service

or duty in the Union Territory of Andaman and Nicobar Islands shall be
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“active service” within the meaning and for the purpose of the Navy Act,

1957, issued under sub-section (1) of Section 3 of the said Act.

(Placed in Library, See No.LT- 2388/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): I beg to

lay on the Table:-
(1) A copy each of the following papers (Hindi and English versions):-
(1) Memorandum of Understanding between the Mahanagar Telephone
Nigam Limited and the Department of Telecommunications,
Ministry of Communications and Information Technology for the
year 2010-2011.
(Placed in Library, See No.LT- 2389/15/10)
(1))  Memorandum of Understanding between the Telecommunications
Consultants  India  Limited and the  Department of
Telecommunications, Ministry of Communications and Information
Technology for the year 2010-2011.
(Placed in Library, See No.LT- 2390/15/10)
(i11) Memorandum of Understanding between the ITI Limited and the

)

Department of Telecommunications, Ministry of Communications
and Information Technology for the year 2010-2011.
(Placed in Library, See No.LT- 2391/15/10)

A copy each of the following Notifications (Hindi and English versions)

under sub-section (5) of Section 7 of the Indian Telegraph Act, 1885:-

(1)

The Indian Wireless Telegraphy (Commercial Radio Operator’s

Certificate of Proficiency and Licence to Operate Wireless
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Telegraphy) Amendment Rules, 2009 published in Notification No.
G.S.R. 7(E) in Gazette of India dated the 6" January, 2010.

(11) The Indian Wireless Telegraphs (Amateur Service) Amendment
Rules, 2009 published in Notification No. G.S.R. 280(E) in Gazette
of India dated the 1% April, 2010.

(ii1))  The Indian Telegraph (Amendment) Rules, 2010 published in
Notification No. G.S.R. 49(E) in Gazette of India dated the 28™
January, 2010, together with a corrigendum thereto published in
Notification No. G.S.R. 279(E) dated 1* April, 2010.

(Placed in Library, See No.LT- 2392/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF LABOUR AND

EMPLOYMENT (SHRI HARISH RAWAT): I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Central Board for Workers Education, Nagpur, for the year 2008-2009,
alongwith Audited Accounts.

(i) A copy of the Review (Hindi and English versions) by the
Government of the working of the Central Board for Workers Education,
Nagpur, for the year 2008-2009.

(2)  Statement (Hindi and English versions) showing reasons for delay in laying

the papers mentioned at (1) above.

(Placed in Library, See No.LT- 2393/15/10)

THE MINISTER OF SHIPPING (SHRI G.K. VASAN): On behalf of Shri Mukul

Roy, I beg to lay on the Table:-

(1) (1) A copy of the Annual Report (Hindi and English versions) of the
Inland Waterways Authority of India, Noida, for the year 2008-2009,
alongwith Audited Accounts.
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)

(i1)) A copy of the Review (Hindi and English versions) by the
Government of the working of the Inland Waterways Authority of India,
Noida, for the year 2008-20009.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No.LT- 2394/15/10)

THE MINISTER OF STATE IN THE MINISTRY OF SOCIAL JUSTICE AND
EMPOWERMENT (SHRI D. NAPOLEON): Ibeg to lay on the Table:-

(1

2)

A copy each of the following papers (Hindi and English versions) under
sub-section (1) of Section 619A of the Companies Act, 1956:-

(1) Review by the Government of the working of the National
Handicapped Finance and Development Corporation, Faridabad, for the
year 2008-2009.

(i) Annual Report of the National Handicapped Finance and
Development Corporation, Faridabad, for the year 2008-2009, alongwith
Audited Accounts and comments of the Comptroller and Auditor General
thereon.

Statement (Hindi and English versions) showing reasons for delay in laying
the papers mentioned at (1) above.

(Placed in Library, See No.LT- 2395/15/10)
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12.02 hrs

MESSAGE FROM RAJYA SABHA
AND
BILL AS PASSED BY RAJYA SABHA

SECRETARY-GENERAL.: Sir, I have to report the following message received
from the Secretary-General of Rajya Sabha: -

"In accordance with the provisions of rule 111 of the Rules of
Procedure and Conduct of Business in the Rajya Sabha, I am directed
to enclose a copy of the Plantations Labour (Amendment) Bill, 2010
which has been passed by the Rajya Sabha at its sitting held on the
30™ April, 2010."

2. Sir, I lay on the Table the Plantations Labour (Amendment) Bill, 2010 as
passed by Rajya Sabha on the 30th April, 2010.

12.02 V5 hrs

STANDING COMMITTEE ON AGRICULTURE
8th and 9th Reports

SHRI BASU DEB ACHARIA (BANKURA): I beg to present the following
Reports (Hindi and English versions) of the Standing Committee on Agriculture:-
(1) Eighth Report on Demands for Grants (2010-11) of the Ministry of
Agriculture (Department of Agricultural Research and Education).
(2) Ninth Report on Demands for Grants (2010-11) of the Ministry of Food

Processing Industries.
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12.02 1 %)\ hrs.

STATEMENTS BY MINISTERS

(i) Status of implementation of the recommendations contained in the 36™
Report of the Standing Committee on Defence (14™ Lok Sabha) on ‘Status
of Implementation of Unified Command for Armed Forces’, pertaining to
the Ministry of Defence.”
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY): I am laying this
statement on the status of implementation of recommendations contained in the
36™ Report of the Standing Committee on Defence (14th Lok Sabha) in pursuance
of the direction 73A of the Hon'ble Speaker vide Lok Sabha Bulletin - Part II
dated September 01, 2004.

The 36™ Report of the Standing Committee on Defence (14th Lok Sabha)
relates to 'Status of Implementation of Unified Command for Armed Forces'. The
36™ Report was presented to Lok Sabha on 24.02.2009.

Action Taken Statements on the recommendations/ observations contained
in the 36™ Report were sent to the Standing Committee on Defence on 13.05.2009.

The present status of implementation of the various recommendations made
by the Committee in their 36' report is indicated in the Annexure to my Statement,
which is laid on the Table of the House. I would not like to take the valuable time
of the House to read out all the contents of the Annexure. I would request that this

may be considered as read.

* Laid on the Table and also placed in Library, See No. LT-2396/15/10.
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12.02 % hrs.

(ii) Prime Minister’s visit to Bhutan for the 16™ SAARC Summit"

THE MINISTER OF EXTERNAL AFFAIRS (SHRI S.M. KRISHNA): Hon'ble
Speaker, Hon'ble Prime Minister Dr. Manmohan Singh returned from Bhutan on
30™ April where he participated in the 16™ SAARC Summit. This was a historic
summit as it marked the 25" anniversary of the Organization. This was also the first
gathering of the SAARC leaders in Bhutan.

As Honourable members are aware, we have a historically close relationship
with Bhutan. We would like to compliment the Royal Government of Bhutan and
its enlightened leadership on the excellent manner in which they organized the
Summit, and ensured productive outcomes.

Prime Minister had very fruitful discussions with Prime Minister Jigmi
Thinley and an audience with Their Majesties the King of Bhutan and the Fourth
King of Bhutan. These discussions have reinforced my conviction that India-
Bhutan relations remain strong, deep-rooted and steeped in mutual trust and
understanding. Prime Minister and Prime Minister Thinley launched two new large
hydropower projects as part of our commitment to jointly develop 10,000 MWs of
hydro-power capacity in Bhutan by the year 2020. ' They also laid the foundation
stone of the Bhutan Institute of Medical Sciences and initiated an e-governance and
IT project in Bhutan.

At the SAARC Summit, Prime Minister recalled what Prime Minister Rajiv
Gandhi had said at the first SAARC Summit in Dhaka in 1985, that the
establishment of the organization was an act of faith. The Summit provided an
opportunity to reflect on what we have achieved in these two and half decades,
what more needs to be done, and on the kind of a South Asia we wish to create for

our present and future generations.

" Laid on the Table and also placed in Library See No. LT-2397/15/10.
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Prime Minister stressed that regional cooperation should enable freer
movement of people, of ideas, and of goods and services. It is not sufficient to
merely conclude agreements and conventions. The challenge before us is to
translate these agreements into practical activities and programmes, which touch
the lives of our people. Prime Minister emphasized the need for greater regional
cooperation in areas such as agriculture, forestry, education, healthcare, women's
empowerment, skill development and technological innovations. The Summit
concluded an Agreement on Trade in Services.

The 21 century cannot be an Asian century unless South Asia marches
together. Prime Minister shared our vision of a prosperous and vibrant South Asia
playing its rightful role in shaping the global discourse on issues facing the world.
There was a convergence of views on the need to transform SAARC into a truly
action-oriented, people-centric and dynamic regional organization. There was
unanimous condemnation of terrorism in all its forms and manifestations.

The theme of the Summit was "Climate Change". The leaders of the SAARC
countries exchanged views on deepening regional cooperation for tackling the effects
of global warming in our region, and how we can benefit from each other's
experiences and strengths. A Summit Declaration on Climate Change as well as a
Convention on Cooperation on Environment was concluded.

There was widespread appreciation for India's initiatives and role in
contributing to the region's stability and prosperity. We will continue to persevere
in our efforts to create a climate of constructive cooperation in South Asia based
on mutual respect and mutual benefit.

Prime Minister had the opportunity of having bilateral meetings with the
Presidents of Maldives and Sri Lanka, and the Prime Ministers of Bangladesh,
Nepal and Pakistan. There was a common desire among all our neighbours to
further strengthen their relations with India.

During Prime Minister's meeting with President Nasheed of Maldives, the

two sides reviewed our close and friendly relations, based on mutual trust and
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understanding and shared interests. Prime Minister reiterated India's commitment
to deepen our partnership with Maldives across all areas.

President Rajapaksa of Sri Lanka informed Prime Minister of their efforts
for political reconciliation and for bringing lasting peace in the country. Prime
Minister congratulated the President on the recent election victory in Presidential
and Parliamentary elections, and reiterated India's commitment to assist Sri Lanka
in its relief and rehabilitation efforts, and to strengthen our bilateral relations in
diverse areas.

With Prime Minister Sheikh Hasina of Bangladesh, Prime Minister
reaffirmed our commitment to expeditiously implement the various decisions
taken during her landmark visit to India in January 2010.

Prime Minister conveyed to Prime Minister Madhav Kumar Nepal, India's
support for the ongoing efforts of the people of Nepal for the consolidation of
multi-party democracy in Nepal. Both sides expressed satisfaction at the progress
made in our cooperation since the visits of Prime Minister Nepal to India in
August 2009 and the President of Nepal in February 2010.

Prime Minister had a cordial and frank discussion with Prime Minister
Gilani of Pakistan. He told him that if the trust deficit between India and Pakistan
can be eliminated all issues can be resolved through dialogue. Good neighbourly
relations between India and Pakistan were in the interest of both our countries as
well as in the interest of the peace, stability and development in the region. He
reiterated our serious concerns on terrorism emanating from Pakistan, and urged
the Pakistani Prime Minister to expedite action against the perpetrators of the
Mumbai terrorist attack. He was assured that Pakistan was serious about bringing
these perpetrators to book. The Foreign Ministers and Foreign Secretaries have
been entrusted with the responsibility to work out mechanisms on how the trust
deficit can be removed.

President Hamid Karzai of Afghanistan visited India on April 26-27, 2010,
before proceeding to Thimphu for the SAARC Summit. Prime Minister met
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President Karzai and discussed a broad range of bilateral and regional issues of
mutual interest, and the two leaders reaffirmed their commitment to the strategic
partnership between the two countries. Prime Minister reiterated our commitment
to assist the Government and the people of Afghanistan in their efforts towards the

reconstruction and development of their country.
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12.03 hrs

(iii)Status of implementation of the recommendations contained in the 2"
Report of the Standing Committee on Rural Development on Demands for
Grants (2009-10), pertaining to the Department of Land Resources, Ministry
of Rural Development.”

Irftor ™ @50 iR domach o W (ST WLRLSeh): § a7 aae A Al

e & ew 73%, O i 1 e, 2004 & Wl Q4T etfed W11 & gRT 991 b
AT o, & AU H YT A el wrlt i (1547 ot W) & gEv ufided |
fafea RmiRell & st @ RIfd & ddg 7 < @ g

gt faer deaet wmlt |fafa (1547 e |Wn) @1 gEw gfdded |l |qur |
17.12.2009 T W fpaT AT 7| g Hiided A e @urr & af 2009-10 B e
AR B SfE ¥ Adfed g1 9l @ ufides 7 ffta ReRel/Rwfnl w® @t T8 dRarE
et Rure ymior faere ddet Wil JHfT @1 12.02.2010 T 4 & g ol

Y ReiRe g qf ol ifafem # deies &xd, gaa SR gaiue i,
RIS AP & Fdg H T3 AT B HrR<d b, R Afer@l B HrIe g/
HE TAT TATERAT AT & SR IR-S87 AT BT IRA A A WA 7l

Tfafa grt &t T A= RreRe & eratae @ adae R 991 ved ) g U
A g D A1 Al e H & s 2| H I8 o RY HoM {6 S U@l gl /Al S|

* Laid on the Table also placed in Library, See No. LT —2397/15/10.
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12.03 V4 hrs.

(iv) Status of implementation of the recommendations contained in the 88"
Report of the Standing Committee on Commerce on Patents and Trade
Marks Systems in India, pertaining to the Department of Industrial Policy
and Promotion, Ministry of Commerce and Industry”

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA M. SCINDIA): I am laying this statement
on the status of implementation of the recommendations contained in the 88"
Report of the Department Related Parliamentary Standing Committee on
Commerce, in pursuance of the provisions of Rule 389 (New Direction 73-A) of
the Rules of Procedure and Conduct of Business in Lok Sabha issued vide Lok
Sabha Bulletin Part I dated September 01, 2004.

The Department Related Parliamentary Standing Committee on Commerce
presented the Eighty Eighth Report on Patents and Trade Marks Systems in India
to the Rajya Sabha on 24™ October, 2008. The Report was laid on the Table of the
Lok Sabha on the 24™ October, 2008. The report contains forty six
recommendations. All the recommendations have been considered in the
Department of Industrial Policy & Promotion. The Action Taken Notes on the
recommendations contained in the report were earlier submitted to the Secretariat
of the Committee on 16™ March, 2009. The updated Status of implementation of

these recommendations is given in the Annexure which is laid on the Table.

* Laid on the Table and also placed in Library See No. LT-2398/15/10.
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12.03 V% hrs.

(v) Status of implementation of the recommendations contained in the 1" and
4™ Reports of the Standing Committee on Information Technology on
Demands for Grants(2009-10), Pertaining to the Department of Posts and
Department of  Telecommunications, respectively,  Ministry of
Communications and Information Technology."

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI GURUDAS KAMAT): I beg to
lay a statement regarding the status of implementation of the recommendations
contained in the 1st and 4th Reports of the Standing Committee on Information
Technology on Demands for Grants (2009-10), pertaining to the Department of
Posts and Department of Telecommunications, respectively, Ministry of

Communications and Information Technology.

* Laid on the Table and also placed in Library See No. LT-2399/15/10.
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12.03 % hrs.

(vi) Status of implementation of the recommendations contained in the 3n
Report of the Standing Committee on Information Technology on Demands
for Grants (2009-10), pertaining to the Department of Information
Technology, Ministry of Communications and Information Technology."

THE MINISTER OF STATE IN THE MINISTRY OF COMMUNICATIONS
AND INFORMATION TECHNOLOGY (SHRI SACHIN PILOT): Madam, in
pursuance of the Direction 73A of the Hon'ble Speaker, Lok Sabha issued vide
Lok Sabha Bulletin-Part II dated 1% September 2004, I am laying this statement on
the status of implementation of recommendations contained in the 3™ Report (15"
Lok Sabha) of Standing Committee on Information Technology (2009-10) in
respect of Department of Information Technology, Ministry of Communications &
Information Technology.

(1) Standing Committee on Information Technology examined the Demands for
Grants for the year 2009-10 of the Department of Information Technology and
report was presented in the Lok Sabha on 17" December, 2009. The report
contained 30 recommendations/observations.

(i1) Department of Information Technology has taken all possible steps towards
implementation of all 30 recommendations/observations of Parliamentary
Standing Committee on Information Technology as per Action Taken Report
(Annexure).

(111) I would like to lay the detailed Action Taken Report on the table of the House

without taking valuable time of the House.

* Laid on the Table and also placed in Library See No. LT-2400/15/10.
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12.04 hrs

(i) PROHIBITION OF UNFAIR PRACTICES IN TECHNICAL
EDUCATIONAL INSTITUTIONS, MEDICAL EDUCATIONAL
INSTITUTIONS AND UNIVERSITY BILL, 2010*

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): I beg to move for leave to introduce a Bill to provide for the prohibition
of certain unfair practices in technical educational institutions, medical educational
institutions and universities and to protect interests of students admitted or seeking
admission therein and to provide for matters connected therewith or incidental
thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
prohibition of certain unfair practices in technical educational
institutions, medical educational institutions and universities and to
protect interests of students admitted or seeking admission therein
and to provide for matters connected therewith or incidental
thereto.

The motion was adopted.

SHRI KAPIL SIBAL: I introduce** the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 03.05.2010.
** Introduced with the recommendation of the President.
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12.04 V4 hrs.
(i) EDUCATIONAL TRIBUNALS BILL, 2010°

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): 1 beg to move for leave to introduce a Bill to provide for the
establishment of Educational Tribunals for effective and expeditious adjudication
of disputes involving teachers and other employees of higher educational
institutions and other stake holders (including students, universities, institutions
and statutory regulatory authorities) and to adjudicate penalties for indulging in
unfair practices in higher education and for matters connected therewith or
incidental thereto.

MADAM SPEAKER: The question is:

“That leave be granted to introduce a Bill to provide for the
establishment of Educational Tribunals for effective and expeditious
adjudication of disputes involving teachers and other employees of
higher educational institutions and other stake holders (including
students, universities, institutions and statutory regulatory authorities)
and to adjudicate penalties for indulging in unfair practices in higher
education and for matters connected therewith or incidental thereto.”

The motion was adopted.

SHRI KAPIL SIBAL: I introduce the Bill.

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 03.05.2010.
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12.05 hrs.

(iii) FOREIGN EDUCATIONAL INSTITUTIONS
(REGULATION OF ENTRY AND OPERATIONS) BILL, 2010"

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Madam, I beg to move for leave to introduce a Bill to regulate entry and
operation of foreign educational institutions imparting or intending to impart
higher education (including technical education and medical education and award
of degree, diploma and equivalent qualifications by such institutions) and for
matters connected therewith or incidental thereto.
... (Interruptions)
MADAM SPEAKER : Motion moved :

“That leave be granted to introduce a Bill to regulate entry and
operation of foreign educational institutions imparting or intending
to impart higher education (including technical education and
medical education and award of degree, diploma and equivalent
qualifications by such institutions) and for matters connected
therewith or incidental thereto.”

Shri Basu Deb Acharia -

SHRI BASU DEB ACHARIA (BANKURA): Madam, allowing foreign direct
investment and foreign teaching staff into the country will distort the already elitist
educational structure in the country. ... (Interruptions) It will make education
more commercial and there will be no regulation and control over such institutions.
The UPA Government is seeking to centralize all powers within the educational
sphere to the detriment of the States. ... (Interruptions) With the introduction of
this Foreign Education Providers’ Bill, the higher education in this country is
going to be further entrapped in the wave of money-minting institutions with the
backing of indulgent Government. ... (Interruptions)

SHRI KAPIL SIBAL : Madam, no notice is given to us. ... (Interruptions)

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 03.05.2010.
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AAS BRI FA SR el A WA (37 qa9 PR dqd): A 311 g 2., (FaEm)
SHRI BASU DEB ACHARIA : Madam, this particular Bill was sought to be
introduced in the Rajya Sabha in 2007; but because of stiff opposition by the Left
Parties the Government could not introduce the Bill. ... (Interruptions) Today the
same Bill is being introduced. It will jeopardize the federal structure of the
Constitution. I oppose the introduction of the Bill. ... (Interruptions)

MADAM SPEAKER : Please take your seat. Shri Kapil Sibal -

SHRI KAPIL SIBAL : Madam, this is a preliminary objection that can be taken at
this stage as the objection of legislative competence. Therefore, the objection of
the hon. Member is invalid. ... (Interruptions) 1 may be allowed to introduce the
Bill. ... (Interruptions)

MADAM SPEAKER : The question is :

“That leave be granted to introduce a Bill to regulate entry and
operation of foreign educational institutions imparting or intending
to impart higher education (including technical education and
medical education and award of degree, diploma and equivalent
qualifications by such institutions) and for matters connected
therewith or incidental thereto.”

The motion was adopted.

SHRI KAPIL SIBAL : Madam, I introduce” the Bill.

* Introduced with the recommendation of the President.
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12.06 V% hrs.

NATIONAL ACCREDITATION REGULATORY AUTHORITY FOR
HIGHER EDUCATIONAL INSTITUTIONS BILL, 2010°

THE MINISTER OF HUMAN RESOURCE DEVELOPMENT (SHRI KAPIL
SIBAL): Madam, I beg to move for leave to introduce a Bill to make provisions
for assessment of academic quality of higher educational institutions, programmes
conducted therein and their infrastructure through mandatory accreditation by
independent accreditation agencies and to establish a statutory Authority for the
said purpose and to provide for matters connected therewith or incidental thereto.
MADAM SPEAKER : The question is :

“That leave be granted to introduce a Bill to make provisions for
assessment of academic quality of higher educational institutions,
programmes conducted therein and their infrastructure through
mandatory accreditation by independent accreditation agencies and
to establish a statutory Authority for the said purpose and to provide
for matters connected therewith or incidental thereto.”

The motion was adopted.
SHRI KAPIL SIBAL : Madam, I introduce the Bill.
... (Interruptions)
MADAM SPEAKER : The House stands adjourned to meet again at 2 p.m.
12.08 hrs
The Lok Sabha then adjourned till Fourteen of the Clock.E

* Published in the Gazette of India, Extraordinary, Part-II, Section-2, dated 03.05.2010.
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14.00 hrs.
The Lok Sabha reassembled at Fourteen of the Clock
(Mr. Deputy Speaker in the Chair)

St g Rt (fafeem): Sureer weiEy, . (@Edr)
IUTEAE WEIG : HUYL, AT FE AN IS SISy |
THE MINISTER OF STATE IN THE MINISTRY OF PLANNING AND
MINISTER OF STATE IN THE MINISTRY OF PARLIAMENTARY AFFAIRS
(SHRI V. NARAYANASAMY): Newspapers should not be shown here in the
House. ... (Interruptions)
IureAs WEed : Aar, fauer qrerr e & 2

.. (oraE)

MR. DEPUTY-SPEAKER: Please sit down. She is speaking.
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14.01 hrs.

SUBMISSION BY MEMBERS

RE: NEED TO COLLECT POPULATION DATA OF
SCs, STs and OBCs IN ONGOING CENSUS IN THE COUNTRY

St g @Rt (fafeem):  Sutene S, oSl gaw | B WeT H SIVET BT e oMl S
Il Bl 3 S ¥ ern 5 3 favy w | 193 & SfdEid @al @ 9, 39 ford
A Afed faar gon ©l 9 STeltal WX 3 |iferdl ¥ &t garaw g I1ea &1 uret & RE |
N Aifew foar ganm g1 |re] Ated St @Y Ul @t a_% A W e W 5l |99 wiiédl B aww
Y & T 2| ST B S 991 BRI <9 § 8 J@l gl SA g HAE 8l @ ©, gl
T TFIRATS B W@ ¢ P 25 d @ 39 B @ R & fol Bie W 21 98w g
T § O 3 THSa B9 39 ¥ © TRIEl HT YHING el sHeol TR 9adhd §, fUosl
BT FHAINOIS 3ffhel FHEOl TR Adhd ¢l BH Aol WEl Gl BT B a1 dxd & b foam
AR & for @rer Rl ST ©, SdT UG el §dheol IR Adhd ol N Ami &
fodl oTRETvT @) @R H SR B, 98 A dF I & IR W 2 @ &, SHD JHI0EH
JfEST B AN THSO IR GhA ©l Afhd A @ D WA Al TSl ® [F sa g€
TRRATES 8 & [Ty B H BIs HicH YET Tal a1 A I8 3fidhel sheol [l S | |
saferd 9gd weaql qE 39 SMIUET 9 Wefdd 9w € dafcw Ud U9 dfem o f e g
5 I el BId &R < 98 Agaar 39 ford & S| 394 gaifeal & W IRa fora
HT AidT MY § W T gaferd W US W ¥ WHR W Ry 2 6 g o =4t fem
193 & A AR T 99 & o for o @ifs a8 qE1 S GEE 9 o W B, IFdT
HAESHS I 8 G AR BH [ AT I fIRgd 9 | WG H @ qdb, I9b dI

TRDR IR SR AR TG B, Tl g A0 e HAT

AN o [ aea (AFqR):  SuTeder Y, Y BT 9gd dgd €IAIG| SV Bl oD B

GaE A A S ® 2l TN A0 7 f6 9% S O1fd & MR WR BN S WRER Bl

T JMURT 87 S SFETOET 8 @l T BR BR STRAY, g id § STRAY, SRaTol aRaTol STRiA]
d wH A UE Y wrem B o oifa @1 # g8 safer) @ <@ € 6 ST S dreaas
HHIPM 901, A SO & AThS 7 B8IF D HRUT I8 BioHTs 3N | 519 Heel AN §a1 ar it
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SV b T BN @ RO I© dgd U §g | STd AR BT ARET0T 1 faar 121, 9
qdied RATEd T SiR” A Anel W 98l W e SR @ @1 guiE B 1 W
ORI S| 31T BTl & H WaTed STl H U 3R A 3T Al S0 & 3Tihsl F
BN & HRUT WA g5 | T GIH HIE § W R, S@ Q1 HHRE d0. wamn w59
SN & AREVT A A WA 3, g1 gaq1 781 b ARbR 6 ara & ford wRerr &7
1931 ¥ S & MR W SI0ET g 21| AY A 41 SR J<9 H IRl S 9arad & ga1a
R | oAfhd AT SROET BREN, I8 SoET fhat |@El iR fhael e o offd
SeadToll H g8l s ARBR B 3ol g AR 8, o8 ARBR B ga-l g1 AL 8 9
ST & SMMER IR SIUET HRE H T WA 57 I FA1 YR ST 8T &, T Sl e
AR ST BT 87 39 A A& 9§ g ol 99 1980 W PV AT Bl SAAT 96 T8 T 3R
S SRV S & AR R QX1 T8l el Re1 8 | gferd 3 WDR 4 /i g fb S0
B, I I BT U Biew forar 81 aifr IS MR W S0 ﬁl@

IATEAY [EIGA : 3Y AN N SIT A qASY| BB AN T Al AT B, 3 WIR O
EEICR-t

SHRI GURUDAS DASGUPTA (GHATAL): We should be allowed to make our

point. That is the practice here in this House on such an important issue. Please
allow us to speak.

3t ¥RE Aa (WAYRT): Heed, 7l Il fuer JuAT SN 1 iR H1S o 48 St 7 S we,
I H QR T8 Aredl gl H e w1 gredr g [ TR 4 & 99 U9 ©, S &R aRe
W FAR 1 %8 &l b (25 &l gisddl AT JAMQarl § 3R AR dhds Flid &1 qdal 2l
Sd Hdl I8d AT A1 IHH AR T qEA I SIRAT| § U HEAT dTedl g (b ARPR S
&g ol PR W@ &7 3 <« H T4 ot g el b € W o €, Us b g SR
fpa 8 ama fHa € AR fhad & 9! SR B @ gl 39 Q¥ H Oifd gdhied gl 8
Tq I 919 PR o, SIf dres &l dls IRl 947 SfT| SIf & 3R SIfa &Y gdhidd g,
g A IS H D PR & & I8 ABR A1 ATATdb! | $9 HM Bl PR & 6, I8 el ad
TR forg <, S0 W g2 HIS Yoxrel TE 21 39 < H S A A g @ €, g8ad oI
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e Snfa & &Ml &1 @1 980 g9 81 ©, olfhd Pls IADI a1 G DI IR &1 &l 317
I ISy % o0 o€ § TATHIT PR I &, AT IONBT § ® 2. (Faem)

IUTEAY HEI ¢ HUAl Wau H diferd|

SHRI T.R. BAALU (SRIPERUMBUDUR): You have to hear everybody. This is

a most important issue for everybody. It is for the Chair to decide. You have to
hear everybody.

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Certainly, it is an
important matter. If the hon. Members wish to speak right now, let them speak
right now, the reply will be given day after. If every Member wants to speak, then
it will be very difficult. My suggestion is, as the Leader of Opposition said ...

(Interruptions) I8 &1 &7°...(Fag™H)

2 YRS AR : HBIQY, W TAN & el § (b I§ VAl JAW 8, Sl 39 U Bl gD
3T & AT B @ 2

IYTAE WG : 37T RIT Hel aTed o7

#t RS Tea : AIGY, H ARA g P 3 W HA A 991 8, PR 99 W 9AW | PR
P TA1d [0 BT ARG | 98 a9 fdepdd o iR b BT AMMeY| SErorET T8l M,

[N N
NESRCKISIRSIRC %aq dgd HIRdel 2lill, dgd dloH Bl |

3t ] TS (WROT): HBld, 841 39 9ald Bl Aa9 U8 YT dbial H ISMT AT| AT =T
e, a1e o B, 9R(@) 8, HU el & | g, gl & ar o gemm [E g o,
doad, 9 39 IN H $E T &l a9 1931 TP SIVET S SMER W gh | Rersd amh
Jgcd, S Mia # Sifodl @ forg @ gy 7 ok Sifa & wened gl g A g Rerdee 78 A
® ©, 8 T8 W By dbas Al BRAS Bl AS[s T8l oIS 8 &l AT TShl, geai bl qaiil o
S & fau Sfd T od 21 ST 8, Rered o Ised # Wi § ok 5@ ff 38 T,
Pacl, UBS a1 BT gaTd Iodl &, ATl BRE, USY oI5d Bl I T a9 1931 & 9]
qE T 3T B9 9 W A IS W W IR K | Y AW ©, 91 Iqrd1 141§ B Al
B fAfReR 1 foran o &% ... (ergem)

IJUTEAE ARG : 37U W&U H U I By
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3t A1 TE @ B SurcHe @I, S9d HAl B fF A= S YR W I8y, fh aar
TE P9 RO | 2 S 91U o TSI BAR & B SR AR JROR A € B 3T W)
T H SIUET SR YR TR BRIgY IR (MY 3iex dfbe dre At foRad| &o~e a1 §
RepTed oifh 5w # &, ww%mﬁ%aﬁﬁaﬁwﬁmﬁ?mmwﬁ?@
i hihd 8, VAT S Bl IRG Ied Sff 4, AR $AY SHR T8l [haT S AdhdTl
SO dhH® fhg a1d Y 27 T TS MY I 37 W& 27 sAfew ==t | A1 gt a8, Sl
T e ¥ 269 WA gl R &d o 1 g4l 8, IWhR WK W0 9 I8 SR ¢ & &\
S & UL @ BT SUET ST AER W PG| TBs @ B, Asfes PR B,
UScs gIgedl dI Mg dwe ¥ faRed| I snfa i faRed, & @18 v 78 gl faRad
3R Ig fHTR 3T =T AT SId 3fUd AHA BIT a1 MYBHT ST W 3 B BT T,
IHH gl ad BN ST AT BUST SEHR AT HS(hY A | FHD! ATYDI BRAT TSI AR
Pl IR o1 TS| 3T A1 <l Rt gt 3R w9 a7 g3 b &b € el ==l 8 WY 3R
A ® 95 AT FAITee IR e MU a1 fhR 89 99 @Rl &I WRer 8RN iR o |4
QAN T IH IR DT AR SIS & 2| SIRIVET [Segpe S SMaR W 8, § oFdR 9
FaT DI ST & &l
JUTERH ARG : Hol oid a1 BNl WINeT § Fiferem |
AN A TG ¢ B B Al AU Bl B | 89 PR Pl dlel I8 8, AYHT ATS & ared =
g 3Ts W § WHR B a1 = Tl ... (JIqEm)
MR. DEPUTY-SPEAKER: Tomorrow, you are going to have the debate. You can

explain your viewpoints.
2 9a9 PR d@A: HEIGY, T8I 91 el bel Aed &, I8! 14 AT By W &l d S oy
SA1e < o1 Fredl gl .. (SFadr)
IJUTER HEed : HA Sl i %2 © b Pl Ig g8 BN Al MY G AN dleidl R AT &l
3R |9 dret ol A1 fhR el T a1 Y ?

.. (crae)
M 9a1 AR SAA : WEISY, H TS PHEAl ASdl g A A YA W Bl A8 81 AT A YA

S gTeld B89 H 9 S9d BRU 4 del HE Ul WeR 39 R 989 & ol dOR
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2l ... (caum) WREHR e € 5 Oga &1 9 39 W 989 81 91 SR T4t a1 § Ig see
SRR HRAT ATEdl § [P MR Hdl 9ad T8l § Uiy A1 WA 39 TR a1 SR § &1 S|

Hel 50 W Tl 8 g .. (gaur)

A IR R dieM @ WER 39 W @R st @ 0 R =i a1 2f? . (@r@em)

Y 9aN PR d9 : {1 HE QAT T, AW MUST Fell Bl WRHR 59 W 989 & oy IR B
3T 3T IS HT AaATeld BT 2l 3T Sl A6 & B A | ... (Fagm)

IUTEAE WIS : U fHTC JA ooy | 9gd oidl a1 7 Pel

2t a1 R @te™ @ ofar T8, B9 9" # donl L (FadT)

JUTEAE ARG : 3MY A Al iy | 7y 39 vy | wag 81 S8y a1d H R Gy |

... (cgagm)

M g1 g =ie @ Sureder WEleY, I 9gd & Hewqul AHa 8 TSl IR <% A I o g%
T B - A B TE.E € 3R SNERN B, oS 39 91d @1 ofaw fufwa § fF 9@ g9 9w
H Ul B! SETUET 81 & ©, el B 81 ]! 8, YGRS dreld DI 8l @l 8, a1 B 8 @ B,
SIFART BT 81 W & A 59 < A | dTd gad 39 w1 o™l 3 ft fio 87 1 SHd
I <781 81 9l 87 U8 Wel § fh 59 <w § onfq w=ars ©1 o9 O @ YR R AR B
UEAM ©, A & SMER WX IAREIV &1 Aibl fefdl § 1 S & SHOET i 81 &
Hbll| .. (qEr)

IuTeny WEIGY : 317 Wed H qiferd|

ft a1 R e ¢ 1931 & 1€ o o9 wiferre # ward a1 g § @ a9 gew @
HRBRI 7 U Fal BT 9@ DI AN DI § odfhd Des IRDBR & U 51 HHYE Bl RUre
I & TG W AT 9 < # b TG AN 8, 39! AT 37 U1 72 2l ... (Faem)
Iuremel weied : TR 9 & Siferd| 3me Re gar iferd {6 S 919 &) 78 8 S99 3y
%i9g B g

st a1 g dem @ g P 1 F< a1 of & 99 e U SR IR R Bl
SRIVAT T8l § A1 R STReroT fhe a1a o1 fon Sel # 9a1 § o 39 ago 9Tl ol I
¥ FHEdl @ 7 5 e o de 98, S9! a9 ek whe # ) aF § S IR
W%ﬁwaﬂwwsﬁaﬁm%lmwwﬁw@aﬁmwlg
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SHRI T.K.S. ELANGOVAN (CHENNAI NORTH): Mr. Deputy-Speaker, Sir, we
also want to support the issue of having census on the basis of caste. That does not
mean we are supporting the caste system, but we will know the class - the OBCs,
SCs and STs - only by a system which will have caste also as a part of the census.
So, we support the demand.

SHRI GURUDAS DASGUPTA : Sir, I think this is a very sensitive issue. We are
having a discussion tomorrow and that is good. But by merely having a discussion
in the House you cannot reach a consensus. I think the Government should call a
meeting of all parties and decide this issue. I support the demand that OBCs, SCs,
STs should find their identity in the census. But there should be an all-Party
meeting.

DR. M. THAMBIDURAI (KARUR): Sir, whatever the hon. Member has said, |
support it. We have to have a thorough discussion on this matter. I support this
demand.

SHRI BASU DEB ACHARIA (BANKURA): Sir, we are again dividing the
society on the basis of caste. We are for class. We will achieve a classless society
one day. Those castes which belong to OBC category have already been
determined. When census of Scheduled Castes and Scheduled Tribes is being done,
why cannot it be done for OBCs? So, information in regard to OBC should also be
collected by the census. I want to make it clear that caste should not be the basis.
In West Bengal Government there is a Department of Backward Classes Welfare.
The society should not be divided on the basis of caste.

S AFENE TP (IFRTERN): IUHE HEIGH, Wl Hfauel Td I ANl S Sfa
SO @ R H A8 qaATel SOl B| H A8 el Al § [ Sl & Wi Syentaar 9 g,
e am AfafsS &1 |arad 91 811§l AX g1d &9 SFRIEd! iR A9 H UiE g9
ARl @1 Afcfhae & e g1 Sfa ofR Suefa & S & ey dfafsdt &1 wawg +ft

BT AT | I8 AT Ga T
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"DR. RATTAN SINGH AJNALA (KHADOOR SAHIB): Hon. Deputy Sir, I urge
upon the Government to have a separate census of other backward class during the

census that is going on.

St T AR G (W) : SUTENe HElGY, B UTS B ae foar T 7, g ot arem @t
b1 fear ST =nfev. . (@ger)

JUTEET WIS : 39 TR HIHT a1 I gl 81 WAl Sft ¥ BET ¥ 5 A 39 W 989 gl 3
39 R 98 T8 HRAl §

.. (caem)

" English translation of the Speech originally delivered in Punjabi.
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14.19 hrs.

MATTERS UNDER RULE 377 *
MR. DEPUTY-SPEAKER: Hon. Members, matters under Rule 377 shall be laid
on the Table of the House. Members who have been permitted to raise matters
under Rule 377 today and are desirous to lay them may personally hand over slips
at the Table in the House within 20 minutes. Only those matters shall be treated as
laid for which slips have been received at the Table within the stipulated time. The
rest will be treated as lapsed.E
DR. M. THAMBIDURAI (KARUR): I have given a notice under Rule 193. ...
(Interruptions)
MR. DEPUTY-SPEAKER: It is not the "Zero Hour’.

... (Interruptions)

(i)Need to expedite payment of compensation to the persons affected by the
closure of STD/ISD/PCO booths from 1 January, 2001 to 28 May, 2001 in
Jammu & Kashmir

CHAUDHARY LAL SINGH (UDHAMPUR): The Telecommunication
Department closed the STD/ISD/PCO Booths in the State of Jammu & Kashmir
from the 1% January 2001 to the 28" May 2001 due to security reasons. Chief
General Managers BSNL, J & K, assured affected franchisees that reasonable
compensation would be paid to each STD/ISD/PCO booth holder for the closure
period. A meeting was also held on 27 February 2002 by Ministry of Defence to
assess the loss incurred by the each STD/ISD/PCO booth holders as well as by
Bharat Sanchar Nigam Limited on account of withdrawal of STD/ISD facility with

effect from 1* January 2002. The compensation was to be paid on the basis of

* Treated as laid on the Table.


Kona Madhusudana Rao
d by j1 


03.05.2010 43

loss incurred by the individual franchisee, by the Ministry of Defence but the same
has not been paid till date.

I, therefore, urge upon the Government to issue the suitable directives to the
concerned Ministry to pay the compensation to affected STD/ISD/PCO booth

holders for the closure period at the earliest.
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(ii) Need to streamline the procedure for issuance of passport under Tatkal
Scheme in Regional Passport Office, Hyderabad, Andhra Pradesh

SHRI ARUNA KUMAR VUNDAVALLI (RAJAHMUNDRY): The Hyderabad
Regional Passport Office is the largest in the country and once was considered as
the best office in the country with an ISO-9000 certification. The applicants are
facing severe problems in filing applications both in the Tatkal category and also
in the normal category in the recent past. Hundreds of passport applications and
applicants for police clearance certificates (PCPs) have to queue up in front of the
Regional Passport Office since 10 pm of the previous day to get tokens to apply
for passports the next day. The applicants who require passports urgently face
great difficulties and they have to run from pillar to post to get their passports
issued under the Tatkal Scheme. In fact, Pre Police Verification is not conditional
under the Tatkal Scheme. Even the RPO is holding Passport Adalats every month
to clear off the pending list. But, the pending applications are increasing day by
day.

I urge upon the Government to streamline the passport services at Regional
Passport Office, Hyderabad and make the services applicant-friendly, so that the
Hyderabad Passport Office could regains its past glory.
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(iii) Need to ensure timely completion of ongoing Road Over Bridges works at
Maryala Hundi and other sites on Mysore-Chamrajanagar Broadgauge
section in Karnataka by Railways

SHRI R. DHRUVANARAYANA (CHAMRAJANAGAR): The people of my
constituency feel that railways should take up speedy completion of the ongoing
road underbridge works on the Mysore-Chamrajanagar Broad Gauge section. This
section serves a revenue generating cluster of major industrial units in the
Nanjangud region next only to Bangaluru. A case in instance is the slow pace of
work on the Maryala Hundi road over bridge, earlier scheduled for completion in
November 2009 but nowhere near completion. There is need to construct road
under bridge at Chinnadagudi Hundi, Badana, Guppe and two more locations in
Nanjangud Town. During my visit to the site of the on-going road under Bridge at
Nanjangud. I had noticed work not being done as per the specified norms and
standards. I urge the Centre to issue immediate directives to the South-Western
Zonal authorities to ensure time-bound completion of the on-going road over
bridge works at Mariyala Hundi and other sites in the Mysore-Chamrajanagar

broad gauge section.
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(iv) Need to provide water for drinking and irrigation
purposes in Gujarat

#it SHIEHET ST’ (WTeH): ST I[ORId & JAMdiol, UTed, AaR el 3R HgamT el # i
BT TR T M & T9€ ¥ 57 QD] § D AN BT BT o AT &l 37 BT $I aoi8 4
S 57 el # feami @1 Rars @ glae & fog et 98 e B gl s @71 30
yfqerd & faorelt 9 o & &arur s & swe ¥ faery 9 dfa gl

ORI H Fefe $iol 9l @ A0l & fog STk I[oRd, AR 3R &g & oy Bict
DA B FEIT W FAT ABTAIR Al MR 57 @il 10 S8 S oM gaTl 8, d8f Ae% &
frHior g anfere e yar &R FEio Bl e SR |

d I PR H AR AT g 6 JoRe I § G & U vd R gg e
aRATST & /v &F1 U ugEn S| eid dade, REE & forg sravgs i st ud
S S W RGars gg faga omgft gifeaa @ 9 qon | & shua Sl g1 adt vd
IepTel A B aTell TR W 4 bR 99 ) a1 S|
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(v) Need to accord approval to the proposal of the Government of Andhra
Pradesh for development of a Mega Tourism circuit in the State

SHRI RAJAIAH SIRICILLA (WARANGAL): There are several Historical
monuments, cultural heritages, Lakes and Wile life sanctuaries in my Warangal
Constituency, Andhra Pradesh. The Government of Andhra Pradesh has identified
certain popular historical destinations and submitted proposals to the Ministry of
Tourism for consideration of development of mega tourism circuit. There is Fort
Wrangal, Thousand Pillar Temple, Ghanpur Mulugu Temple, Ramappa Temple
and Lake, Laknavaram Lake, Pakala Lake, Bammera (Saint Poet Pothana Samadhi
Complex), Valmiki Temple, Wildlife Sanctuarly in Eturunagaram in Warangal
City. It covers well established corridor of Hyderabad, Nalgonda and Warangal
Districts of Andhra Pradesh. Every year large numbers of visitors travel through
N.H. No. 202 to Warangal. Except few popular temples, majority of destinations
lack facilities and signages to reach the destinations. The development of this
circuit will not only bring out the historical ancient religious, cultural, heritage to

the future generation but also generate employment and revenue.
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(vi) Need to take steps to check recurring floods in Gomti river in Sultanpur
Parliamentary Constituency, Uttar Pradesh

ST, o R (GemaR): WX 99ay &3 goa@gR H M & BT &ra™ 90 fheiriier 4
Woll 83T ©l 39 & # a¥ 1952, 1962, 1975, 1984, 2004 Ud 2009 ¥ I« & fadl # d1g
M A QB QI fHIRI IR g9 50 ¥ 100 d ¥ A8 A yHIfad gY 3R Py d 98 W
e SR 8§ FHerd B o BRAS! B B 4G 8 TS, By UY 98 T IR 416 4 Y
ST @ A o g8 Bl

S WY H W b ABR H AR © 6 a6 R AT F1 & oy dem & ==
DI Fd, 3MALID JEARIIV AR FOGd ST ¥ (1 UM fHy S, O e g § Mt et
@ IRl W a9 & #§ Al BT e gRiEd 2 9o |
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(vii) Need to provide compensation to grape growers of Maharashtra who
have incurred losses due to the refusal of their consignment by European
countries citing presence of chemical in the crop

#ft WU JATY ARTIVRE (Y1) : AERIG, & AP, FTell, TA1 qA7 3T SRl & [HaFi &

forg SRR @ Wl o &1 g WeH §l SRR A fHAm! B TdHe o9 B & FwraAr gt 2
39 THhe W © U fFaml & g1 989d Ud d BRAT USdl 2 SHBT Wl BT S7fd e
RCRIRCSRI]

HEIGAT, 39 Wil R Ilesh fhar a<l gdlad # 81 gvv # Sl aiiker 4 S

JBId PR 7] 3% drace fHAM 7 B8R 7 A §U 3fUST q1 I SR WAET bg gIRT

gAY 7Y G181 BT SRIATA D gU g1 A A fHAHl gRT Ue a1 3R & fdebrd & fog
3UST I 3R HNGT s GRT qalg T (oI SdTs WA Bl 5 |

S TS BT SR B DI aol8 ¥ R § dARAdIC dd 0.05 YA AT H UrT
T B 39 TR SMURY S gU R <R 7 $§ 89K Bk R Pl THRI 2

ST # s AR A Bes WRPR A A Bl g 6 R Saed fHam &l 59
e W GehRI UM & [oly TAT 59 @l & SRMATA A [BAMI BT S JHAM 83l ©, SAD
foY TR BT TR® I AT 418 TR HRA dlell HUMAT DI TRE A JATGST < Bl T DY
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(viii) Need to expedite the setting up of Steel Plant in Chandankiyari Block,
district Bokaro, Jharkhand and withdraw allocation of coal block made for
the purpose

A s IR T (ARSIE): &= AR & gN a9 1997 # 3N.UA.N. . 1 IRETS &
ISABAN i @ UdaUR H I ilh B IMEcT 4.4 fhalHier & feaw 7 fhar | gt
a0 PII AT gRT ST &F H Solas) il dike foffiies & swrd i wifid &=

T DI Afd BT AT fHar M1, WReg WA R & S ot 9% I T8 fHar T §
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H Ps A & AT gHIfad gY
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fepar S|




03.05.2010 51

(ix) Need to undertake measures to check high level contamination of ground
water in Balia district, Uttar Pradesh

2 RS AR (afern): fAvTad Yoid & HRU A7 & WA & [T Teb T80 Hehe Bl 11
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(x) Need to construct a bridge on river Narayani between Kushinagar (Uttar
Pradesh) and Bettiah (Bihar)

it TRE 9HE AEward (SaRAn): SR UeY U9 f9eR A ) fRId IRl 78 & eIRuR
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(xi) Need to provide additional coaches in Koshi Express and Intercity
Express trains

N e o Tga (@afean): g4 77 Ved, SONQR & Sfdd Al 9§ WERdl d% M
URAT BN ¥ WERAT U TE I 8 AT 2] GARIYR Y Aed H Fa9 A0dH A FEal
S0 W & Bl Bl GERdl WId ¥ 9ekdl, RAYR Ud guld fell @ Yol I R bR 2l
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TRGR W Tl gl YA o B it & RO 39 YA A B e T8 e ol g
Ry Yot af3at @1 v wfeE & W R

3Y: AR Xl HA Sft | /g € b Brel gaassy Ud $exf¥et gaans H SifciRet
T-8: AN (ST Ud Uh-Ush UL TIRGR SIS BR el AT DI IR DI R [par S|




03.05.2010 54

(xii) Need to fill up the backlog vacancies of faculties in higher educational
institutions in the country

SHRI P.K. BIJU (ALATHUR): I invite the attention of the House towards an
important national issue regarding the acute shortage of the faculties in IIT, 1IM,
IISC, Central universities and other higher educational institutions. Education is a
prime concern in all countries and also it is one of the major indicators of the
development of the society. Quality of our higher education is a matter of concern
and it is also lagging behind some of the developing countries. Our Gross
Enrolment Ratio (GER) in higher education is about 11.8 while in South Korea,
US and China, it is 91, 82 and 22 percent respectively. Hon’ble Minister of
Human Resource Development stated inside and outside the House that the
primary duty of the HRD Ministry is to increase the present GER ratio to 30% by
the end of 2030 and to improve the eminence of higher education. For the
achievement of this target he announces various reforms in higher education like
allowing FDI and FEP in education. The alarmingly low percentage of the GER in
comparison to developed countries is due to the low accessibility to education of
the poor and marginalized class and caste in our country.

Our higher education centres are facing acute shortage of faculties. Out of
9825 sanctioned posts in 15 Central Universities about 3761 posts are vacant for
the last few years. For example, Delhi University alone accounts for 965 vacancies
against the 1702 sanctioned posts and in BHU there are 905 vacant posts against
2395 sanctioned strength. The situation is not different in IIT, I[IM, IISC, Central
Universities and other higher education institutions. The opening up of the new
Central Universities and IITs will make the situation worse. This will certainly
reduce the quality of the education. While United States spending 2.6%, Europe
1.2%, Japan 1.2% of GDP on higher education, our country spends only 0.5 -
0.7% of GDP in higher education and out of which 30 to 40% are unutilised.
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Hence, I urge upon the Central Government and Ministry of Human
Resource Development to take immediate steps to fill up this backlog of the
faculty in higher education institutions and allot adequate amount in higher

education for improving the quality and accessibility.
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(xiii) Need to take steps to ensure quality and standards in manufacturing of
paints and cosmetics as per the norms fixed by Bureau of Indian Standards

SHRI JAYANT CHAUDHARY (MATHURA): Studies by Centre for Science and
Environment (CSE) have revealed alarming levels of lead content in the paints
sold in the country. Sustained exposure to lead can cause severe damage to any
person’s nervous system and is a life threatening health hazard in the case of
children.

The lack of regulatory framework to address this contamination is also
distressing. The voluntary limit according to Bureau of Indian Standards (BIS) is
1000 ppm. While in developed countries the regulatory limit is on an average
around 600 ppm, the EU had totally banned lead content in paint way back in
1988. A majority of the samples in CSE’s studies were found to have exceeded the
voluntary BIS limit. Consumer Education and Research Society (CERS) has also
found lead content in women’s cosmetics. Chemical exposure in our everyday life
has reached a level that is impacting our standard of life and also the future
generations.

I demand an inquiry on violation of established limits by paint and
cosmetics manufacturers and changes in standards and policy that will help

contain this menace.



03.05.2010 57

(xiv) Need to set up a special campus of Aligarh Muslim University with
provision of medical and engineering education in Dhubri district of Assam

SHRI BADRUDDIN AJMAL (DHUBRI): While hailing the decision of setting up
of five special campus of AMU in minority concentrated districts, I wish to bring
to the notice that Assam with second highest percentage of Muslim population in
the country has not been provided with a special campus of AMU.

Nearly half of the population of Assam, majority of whom are Muslims live
in lower Assam without any institute of Higher Education viz. University, Medical
College and Engineering College.

Dhubri district of lower Assam has highest percentage of Muslim
population (74%) in Assam. Being a minority dominated district, it suffers from
all sorts of deprivation including absence of any institute of Higher Education.

I have been assured by the community members regarding the availability
of community land in Dhubri district for the purpose.

I, therefore, urge upon the Central Government to establish a special
campus of AMU in Dhubri district with provision for Medical and Engineering

education.




03.05.2010 58

14.20 hrs.
EMPLOYEES’ STATE INSURANCE
(AMENDMENT) BILL, 2009

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): Mr. Deputy-Speaker, Sir, I beg to move:
“That the Bill further to amend the Employees’ State Insurance Act,

1948, be taken into consideration.”

... (Interruptions)
MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)
SHRI MALLIKARJUN KHARGE: Hon. Deputy-Speaker, Sir, the Employees’
State Insurance Scheme is a social security scheme framed under the Employees’
State Insurance Act, 1948 providing for payment of cash benefits to the
employees in recognized contingencies of sickness, maternity and employment
injury. The Scheme also provides for medical benefits for the employees and their

families. ... (Interruptions)

IS HEISd: Hddl HAl Sff B a1d Reprs F MU, arapt fpedt &1 919 Reprs § 71 Sweit|

(Interruptions) ..."
SHRI MALLIKARJUN KHARGE: Keeping in view the changing economic
scenario, the Act has been amended from time to time. It was last amended in
1989. On 07.08.2009, the Government introduced ‘The Employees’ State
Insurance (Amendment) Bill, 2009’ in Lok Sabha. ... (Interruptions)

14.21 hrs

At this stage, Shri O.S. Manian and some other hon. Members came
and stood on the floor near the Table

... (Interruptions)

* Not recorded.
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SHRI MALLIKARJUN KHARGE: The salient features of the Bill are as

follows:—
(1)
(i1)
(1i1)
(iv)
(V)
(vi)
(vii)
(viii)
(ix)
(x)
(x1)
(xii)

(xiii)

(xiv)

(xv)

amend Section 2(6-A) to enhance the age limit of the dependants for
the purpose of dependants' benefit;

amend Section 2(9)(ii1) to prevent and avoid misuse;

amend Section 2(11) to extend scope of family for the purpose of
medical care in case of unmarried Insured Person,;

amend the definition of "Factory" under Section 2(12) to facilitate
coverage of smaller factories;

amend Section 10 to make DG-ESIC as Chairman of Medical Benefit
Council to improve quality of medical benefits;

amend Section 12(3) to provide for cessation of membership of an
MP on becoming a Minister or Speaker or Deputy Speaker of the
House of the People or Deputy Chairman of the Council of State;
amend Section 17(2)(a) to enable ESIC to appoint consultants and
specialists on contract basis for better delivery of super-speciality
services;

amend Section 37 to increase public accountability by valuation of
assets once in three years from existing five years;

amend Section 45, 45A and 97 to redesignate the post of Insurance
Inspector as Social Security Officer to correctly reflect the changed
job profile;

amend section 45A to streamline the procedure for determination of
contribution;

amend section 45AA to provide for an Appellate Authority within the
Corporation against assessment to avoid unnecessary litigation;
amend section 51-A to 51-D to substitute "employee" for "insured
person" with a view to avoid misuse of the employment injury
benefits by the insured persons who are no more in insurable
employment;

insert new section 51E to provide benefits to workers for the
accidents happening while commuting to the place of work and vice
versa,

substitute third proviso under section 56(3) to empower the Central
Government to extend medical treatment to those who retire under
Voluntary Retirement Scheme or take premature retirement in
addition to those who retire on superannuation;

amend section 59 by inserting a new subsection (3) to enable ESIC to
enter into agreement with any local authority, private body or
individual for commissioning and running ESI hospitals through
third party participation wherever the hospitals are not fully utilised
on account of closure of factories or IPs not being available;
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(xvi) (xvi) insert new sub-section 59B to improve the quality of its service
delivery and raise infrastructural facilities by opening medical
colleges and training facilities in order to increase its medical and
para- medical staff;

(xvii) insert proviso under section 87 to provide for grant of exemption by
appropriate  Government to factories/establishments only if the
employees get substantially similar or superior benefits;

(xviii) amend section 91A to provide that the exemptions shall be granted
only prospectively as the ESIC already has made provision of
infrastructure to provide service to the IPs for the past period;

(xix) insert new section 91AA to provide Central Government as
Appropriate  Government where the medical benefits are
directly provided by ESIC;

(xx) amend section 95 to enable the Central Government to make
rules to decide dependency of the parents on the basis of
income;

(xx1) insert a new Chapter V-A to enable provision for extending
medical care to non insured persons against payment of user
charges to facilitate providing of medical care to the BPL
families and other unorganised sector workers covered under
the Rashtriya Swasthya Bima Yojana (RSBY).

... (Interruptions)

MR. DEPUTY-SPEAKER: You may lay the speech, if you like.
... (Interruptions)

*SHRI MALLIKARJUN KHARGE: The hon. Speaker, Lok Sabha referred the
Bill introduced in Lok Sabha on 07.08.2009 to the Standing Committee on Labour
for examination and report. After detailed examination the Standing Committee
presented its report to Parliament on 09.12.2009 and accepted most of the
aforesaid amendment proposals. The Standing Committee also made certain
recommendations and suggestions most of which have been accepted by the

Government. This has necessitated further amendments which are briefly

*....*This part of the speech was laid on the Table
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summarised below:

I.  The Standing Committee recommended that the age limit of 21 for
dependants may further be increased to 25. This recommendation has been
accepted and accordingly amendment is being proposed in the Bill.

II. The Standing Committee also desired to ensure that apprentices (trainees)
whose training period is extended indefinitely may be brought under the
purview of ESI Scheme. This recommendation has been accepted and
accordingly amendment is being proposed in the Bill.

I1I. The Standing Committee suggested for reducing the duration of notice
period from six months to a reasonable period of one month for extension of the
provisions of the Act to new classes of establishments by the appropriate
government. This has been accepted and amendment has been accordingly
proposed.

Iv. The Standing Committee reiterated the recommendation of the Second
National Labour Commission that a 'subsidiary of ESIC should be set up in each
State' should be considered and its feasibility evaluated. Following this suggestion,
a new sub-section (5) under Section 58 has been proposed that the State
Governments may with the previous approval of the Central Government establish
such an autonomous organization to provide ESIC benefits to the Insured Persons.
V. The Standing Committee further recommended to enhance the wage
ceiling from Rs. 10,000/- to Rs. 15,000/-. The Government has already done it by
amending ESI (Central) Rules, 1950. The Notification has been issued in this
regard to be effective from 01.05.2010. It does not require amendment in the Act.
VL The Standing Committee suggested to fill-up the vacant posts in the ESI
Hospitals. This suggestion has been duly noted and effective steps have since been
taken to fill up large number of vacancies of medical and Paramedical staff. It

does not require amendment in the Act.
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S. The proposed amendments will ensure coverage of more workers under the
ESI Scheme in the organised sector and will also enable the ESI Corporation to
participate in schemes such as RSBY that may be framed for the workers in the
unorganised sector. The amendments are also aimed at improving service delivery
to the existing members of ESI Scheme as well as bringing the provisions of the
Act in tune with the changing circumstances.

I hope that the Members of this august House would whole-heartedly
support these worker-friendly proposals brought before them. Sir, 21 amendments
have been brought before the House and I would like to state that all the
amendments are in the interest of poor people and workers. Therefore, I, request

that the Bill be considered and passed. ... (Interruptions)*

THE MINISTER OF PARLIAMENTARY AFFAIRS AND MINISTER OF
WATER RESOURCES (SHRI PAWAN KUMAR BANSAL): Sir, the matter
which the hon. Members are raising now, has been raised in the House earlier and
the hon. Leader of the house has responded to that. All that I would now say is, as
per the assurance of the hon. Minister then, the Government would come later, at
the appropriate time to this House. I would request the hon. Members to let the
other business be carried out in the House. We have wasted enough time on this. I
would urge them, I would request them to allow the House to run.E
... (Interruptions)
MR. DEPUTY-SPEAKER: Please go back to your seats.

... (Interruptions)
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MR. DEPUTY-SPEAKER: The question is:

“That the Bill further to amend the Employees’ State Insurance Act,
1948, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House shall now take up clause by clause

consideration of the Bill.

... (Interruptions)

Motion Re: Suspension of Rule 80 (i)

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN

KHARGE): Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 3 to the Employees’
State Insurance (Amendment) Bill, 2009 and that this amendment
may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 3 to the Employees’
State Insurance (Amendment) Bill, 2009 and that this amendment
may be allowed to be moved.”

The motion was adopted.
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New Clause 1A

Amendment made:
Page 1, after line 5, insert —

‘1A. In the Employees’ State Insurance Act, 1948
(hereinafter referred to as the principal Act), in section 1, in
sub-section (5), for the words “six months’ ” the words “one
month’s” shall be substituted.’. 3)

(Shri Mallikarjun Kharge)

MR. DEPUTY-SPEAKER: The question is:
“That new clause 1A be added to the Bill.”

The motion was adopted.

New clause 14 was added to the Bill.

Clause 2 Amendment of Section-2

Amendments made:
Page 2, for lines 1 and 2, substitute —
“2. In section 2 of the principal Act, --”. 4)
Page 2, line 7, --

for “twenty-one years”
substitute “twenty five years”. &)

Page 2, lines 8 and 9, --

for “twenty-one years”
substitute “twenty five years”. (6)

Page 2, for lines 10 and 11, substitute—

‘(B) in clause (9), for the words “or under the standing
orders of the establishment”, the words “and includes such
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person engaged as apprentice whose training period is
extended to any length of time” shall be substituted.’ (7)

(Shri Mallikarjun Kharge)

MR. DEPUTY-SPEAKER: The question is:
“That clause 2, as amended, stand part of the Bill.”

The motion was adopted.
Clause 2, as amended, was added to the Bill.
Clauses 3 to 13 were added to the Bill.

Motion Re: Suspension of Rule 80 (i)

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN

KHARGE): Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 8 to the Employees’
State Insurance (Amendment) Bill, 2009 and that this amendment
may be allowed to be moved.”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No. 8 to the Employees’
State Insurance (Amendment) Bill, 2009 and that this amendment
may be allowed to be moved.”

The motion was adopted.
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New Clause 13A

Amendment made:
Page 3, after line 40, insert—
‘13A. In section 58 of the principal Act, after sub-section (4), the

following sub-sections shall be inserted, namely—

“(5) The State Government may, in addition to the Corporation
under this Act, with the previous approval of the Central
Government, establish such organization (by whatever name called),
to provide for certain benefits to employees in case of sickness,
maternity and employment injury:

Provided that any reference to the State Government in the Act shall
also include reference to the organization as and when such
organization is established by the State Government.

(6) The organization referred to in sub-section (5) shall have such
structure and discharge functions, exercise powers and undertake
such activities as may be prescribed.” . (8)

(Shri Mallikarjun Kharge)

MR. DEPUTY-SPEAKER: The question is:
“That new clause 13A be added to the Bill.
The motion was adopted.
New clause 134 was added to the Bill.
Clauses 14 to 21 were added to the Bill.
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Motion Re: Suspension of Rule 80(i)

SHRI MALLIKARJUN KHARGE: Sir, I beg to move:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.9 to the Employees’
State Insurance (Amendment) Bill, 2009 and that this amendment
may be allowed to be moved. ”

MR. DEPUTY-SPEAKER: The question is:

“That this House do suspend clause (i) of rule 80 of the Rules of
Procedure and Conduct of Business in Lok Sabha in so far as it
requires that an amendment shall be within the scope of the Bill and
relevant to the subject matter of the clause to which it relates, in its
application to the Government amendment No.9 to the Employees’
State Insurance (Amendment) Bill, 2009 and that this amendment

may be allowed to be moved. ”
The motion was adopted.

New Clause 21 A
Amendment made:

Page 5, after line 37, insert—
‘21 A. In section 96 of the principal Act, in sub-section (1), after
clause (e), the following clause shall be inserted, namely:-
“(ee) the organizational structure, functions, powers, activities and
other matters for the establishment of the organization;” ’ 9)
(Shri Mallikarjun Kharge)
MR. DEPUTY-SPEAKER: The question is:
“That new clause 21A be added to the Bill.”
The motion was adopted.
New clause2 14 was added to the Bill.
Clause 22 was added to the Bill.
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Clause 1 Short title and commencement
Amendment made:
Page 1, line2,--
for “2009”
substitute “2010". (2)
(Shri Mallikarjun Kharge)
MR. DEPUTY-SPEAKER: The question is:
“That clause 1, as amended, stand part of the Bill. ”
The motion was adopted.

Clause 1, as amended, was added to the Bill.

Enacting Formula

Amendment made:

Page 1, line 1,--

for “Sixtieth”

substitute “Sixty-first”. (1)

(Shri Mallikarjun Kharge)

MR. DEPUTY-SPEAKER: The question is:

“That the Enacting Formula, as amended, stand part of the Bill. ”

The motion was adopted.
The Enacting Formula, as amended, was added to the Bill.
The Long Title was added to the Bill.

... (Interruptions)

MR. DEPUTY-SPEAKER: The Minister may now move that the Bill, as amended,
be passed.
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SHRI MALLIKARJUN KHARGE: I beg to move:
“That the Bill, as amended, be passed”.
MR. DEPUTY-SPEAKER: The question is:
“That the Bill, as amended, be passed.”
The motion was adopted.

... (Interruptions)

69
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14.29 hrs.

PAYMENT OF GRATUITY (AMENDMENT) BILL, 2010
MR. DEPUTY-SPEAKER: The Minister may now move that the Bill be taken
into consideration.
THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): Sir, I beg to move:

“That the Bill further to amend the Payment of Gratuity Act, 1972
be taken into consideration. ”

MR. DEPUTY-SPEAKER: The question is:
“That the Bill further to amend the Payment of Gratuity Act, 1972 be
taken into consideration. ”
The motion was adopted.E
... (Interruptions)
MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
The question is:
“That clause 2 stand part of the Bill.”
The motion was adopted.

Clause 2 was added to the Bill.

MR. DEPUTY-SPEAKER: Shri Sakti Mohan Malik — not moving.
The question is:
“That clause 1 stand part of the Bill.”
The motion was adopted.
Clause I was added to the Bill.
The Enacting Formula and the Long Title were added to the Bill.
... (Interruptions)

SHRI MALLIKARJUN KHARGE: I beg to move:
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“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:
“That the Bill be passed.”
The motion was adopted.

... (Interruptions)

71
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14.37 hrs.

CLINICAL ESTABLISHMENTS (REGISTRATION
AND REGULATION) BILL, 2010
MR. DEPUTY-SPEAKER: The House will now take up Item No.24. The
Minister may now move that the Bill be taken into consideration.
... (Interruptions)
THE MINISTER OF HEALTH AND FAMILY WELFARE (SHRI GHULAM
NABI AZAD): Sir, I beg to move:

“That the Bill to provide for registration and regulation of clinical
establishments in the country and for matters connected therewith or
incidental thereto, be taken into consideration.”

MR. DEPUTY-SPEAKER: The question is:

“That the Bill to provide for registration and regulation of clinical
establishments in the country and for matters connected therewith or
incidental thereto, be taken into consideration.”

The motion was adopted.

MR. DEPUTY-SPEAKER: The House will now take up clause-by-clause
consideration of the Bill.
The question is:

“That clauses 2 to 56 stand part of the Bill.”

The motion was adopted.

Clauses 2 to 56 were added to the Bill.

The Schedule, Clause 1, the Enacting Formula, the Preamble and
the Long Title were added to the Bill.
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SHRI GHULAM NABI AZAD: Sir, I beg to move:

“That the Bill be passed.”
MR. DEPUTY-SPEAKER: The question is:

“That the Bill be passed.”

The motion was adopted.
... (Interruptions)

MR. DEPUTY-SPEAKER: The House stands adjourned to meet tomorrow, the 4™
May, 2010 at 11 a.m.
14.40 hrs

The Lok Sabha then adjourned till Eleven of the Clock
OEuesday, May 4, 2010/Vaisakha 14, 1932 (Saka).


reporters
Friday, March 10, 2000/Phalguna 20, 1921 (Saka).
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